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Petition No. 264/MP/2023

Petition under Section 79(1)(b) and 79(1)(f) of the Electricity Act,
2003 for claiming compensation due to levy of charges of
transportation of fly ash as per the terms of Power Purchase
Agreement dated 25.07.2013 executed between the Petitioner
and the PTC India Limited and as per the terms of the back to
back Power Purchase Agreement executed by PTC India Limited
with Uttar Pradesh Power Corporation Limited on behalf of
Paschimanchal Vidyut Vitran Nigam Limited, Purvanchal Vidyut
Vitran Nigam Limited, Madhyanchal Vidyut Vitran Nigam Limited,
Dakshinanchal Vidyut Vitran Nigam Limited dated 25.7.2013 read
with Paras 155 and 156 of the order dated 12.6.2019 passed by
this Commission in Petition No. 118/MP/2018.

TRN Energy Private Limited (TRNEPL)
Paschimanchal Vidyut Vitran Nigam Limited and Ors.
22.7.2026
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Record of Proceedings

At the outset, the learned counsel for the Respondent, UPPCL, submitted that
in terms of the Record of Proceedings dated 13.5.2026, the Petitioner filed its
compliance affidavit only on 17.7.2026 and since the information furnished therewith
is quite voluminous, the Respondent may be granted some time to examine the same
and file a response, if required.

2. The learned counsel submitted that both sides have already argued the matter
and may be listed for hearing on a short date.
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3. Considering the above, the Commission permitted the Respondents to file their
response to the Petitioner’s affidavit dated 17.7.2026, if any, within a week with a copy
to the Petitioner, who may also file its rejoinder, if any, within a week thereafter.

4. The matter remained part-heard and will be listed for hearing on 8.9.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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